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1/05.02.96 Hon'ble Mr. N.ShU, Mernbcr(A) 

Heard Shri s.K.Singh, learned counsel for the 

applicant. The learned counsel seeks quashing of a part 

of the order contained, in rmo NO. TFC48/TFR/93 94  

dt,08.06.1995. issued urger the.signature of:the then 

District Telecom Manager, Ranchi, by which the applicant 

wcIs transferred to Gumla.. 

2. 	An Interim'Relief is also sought in this peti 

tion to stay the operation of nnexure-A/2 & A/8. After 

hearing the learned counsel Shri S.K.Siflgh, Shri J.N.Pdflde 

Sr. Standing Counsel is. requested, to take notice of this 

case, and coma prepare4 to show_cause (a) Why the petition 

should not be admitted and/qr disposed-of at the ,adiissior 

stage itself.. (b) As to why the stay shall not be granted 

as prayed for S ince the matter is very. urgent. 

3. 	The learned Sr.. standing Counsel is reiested 

to seek instructions and appear on 09.02.1996 with the 

consent of Shri s.K.Singh. 

Let a copy of this order be handedover.tO 

the 'learned counsel for the parties. 

- 	 (N.Sahu) 
S KY 	 Member (A) 



I 
xJU 	2/9.2.96• 	Hon'b]. e Shri N. Sahu, Nember (A) 

Shri Mrioj Kumar Aas. 1 arned 

counsel for the applicant and Shri J;M.Pandy,-

learned Standintj counsel for the responden are 

present. Shri 'Pandey states that he has no been 

served with a copy of the application tiii 

therefore, he is not in a position to assist the  

Courts on the question of interim relief. The couns1 

for the applicant accepts that there was wrong 

service by mistake. He is directed to serve a copy 

of the application im • in the course of the dayoto 

the learned Standing Counsel, The case is adjourned to 

15.2 .96 for hearing on stay. 

SKs 
	 N. Sahu) 

mber () 



3 1/ 15.2.96. 	 Hon'ble Mr. K.D._5aha, Member 

. 	-• 	•• 

Heard Shri S.K. Sinnh , the learned Icounsel for 

the applicant. By this application a pr a ye 
I 
 r is made for 

. 	 quashnq th inipunned ordérè ag cbntained in 4nnexure 
Z. 

4/5 dàted6.95 and 4nneur 4/8 dated' 2q.12 .95 whereby 

the a0plic4nt has betansf'eriëdand posted as a 

D.T.U.-  , 	mal.'T ...cas 	the aLplicaht is that he 

hasr.a.lrëady. served formore tJn.tO years at 	newly 

opened Telenraph àff ice as required. in the instructions 

'•'• 	• 	
. .onta.ined:,iiir Ln4exure 	dated,,4.2.94 	Th applicant 

•. further 	 not he incumbent 

.who his the lpnoet1 	y. sta.' at,:;ft.nchi; and the e are about 

9 per: onsjho ;are •havi.nq'1on,q.eZperiod of stay at Ranchi 

nd in ac.cordane4th. this instruction, as at 4nnexure 

• 4/3 dated 28.5.93, he cannot be sinoled out for trTjnsfer 
1' 	 • 

to. Cumala. The further submission is that the power to. 

• 	
• 	fix th strenoth df the cadre is isted in the Chief 

. 	• 	
• 	Genera...Mananer, •Telecbm-biit the esponden1t No. 2 has 

i1l.11y dac1.e, him 	 leaned cunsel 

for the applicant sybmit . .th .t he has filed a representation 

to the Chief; Ceneral 1 	aer:, Telecom, Bi ar Circle, 

a copy of ;wh..i:chisr contained at .4nn.exure 4/9 dated 11 .1 .96 



Em 

requestinq him to look into the matter but he ha 

not received any reply with refrence to thiff, same. 

2. 	Pursu,ant to the order dated 5.2.96 , a copy of the 

O,A was oiven to the learned Exonsai SRx Addl. Standino 

Counsel , Shri P.K. Jaipuriar to seek instructions 

in the matter. However, considerinq the submisonf 

the learned counsel and after o6ino throunh the 

averments , I am of the view that this matter cn be 

disposedof byoivint. a suit..ble direction to the Chief 

GeneralManaqer, TeleconJ,Bihdr Circle, Patna , with 

whom, the,  representatop of.'teplicant is pen&in'o 

h-eQ.t-e-t to'.dispose ofthe,above sa.d 
\ 

representation' byspeakino and reasoned ord. 	
iJ 

4ccordinqly, i hereby dirëctthe Chief Gener& rer 

TeIecorn, Bihar. Cirô'le ., i, Pa,tna to dispose of the 

reresntation of the a'pplicntasat nnexure /9 dated 

Ii .1T.9&' byspeakino and, resoned order within a 

period of one 'north"fro'm the date of communication of 

this order. The learned counsel for the applicant 

'submits tht he has not yet carried out the order 

of'\tr'ansf,erso f,ar..Status'quo.shou'id be maintained 

ti11' 'di'sosal 'of his r renta"€in by the Chief General 

Manaqer, Telecom , Bih'a'r Circle, Patna. With this 

observatin this case is 'disposed of. Let copy of this 

order be handed over he'learn'ed::counsel for the parties. 

• 

. r-R.D.  Saha). 

1ember () 


